
RNI No. MAHBIL /2009/37831 

ad ¥, AF RRe(8)] AN, WS 8¢, R0%¢/WETE 39, T LR¥o [g% 2 fom 7@ Q.00 

IR FHHI® IIR 

i TR 

TERTZ WA HERTE sfufamied aaw et 

(W U, TH-3 AT (h-o A0 Wi Feled w9 mew aiafaia) fam 9 s 

FINANCE DEPARTMENT 

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya 
Mumbai 400 032, dated 18th September 2018 

NOTIFICATION 

Notification No. 51/2018—State Tax 

MaHARASHTRA GoODS AND SERVICES Tax AcT, 2017. 

No. GST.1018/C.R.93/Taxation-1.— In exercise of the powers conferred by sub-section (3) of 
section 1 of the Maharashtra Goods and Services Tax Act, 2017 (Mah. XLIII of 2017) (hereinafter 

referred to as the “said Act”), the Maharashtra Government hereby appoints the 1st day of October, 
2018, as the date on which the provisions of section 52 of the said Act shall come into force. 

By order and in the name of the Governor of Maharashtra, 

J. V. DIPTE, 

Deputy Secretary to Government. 

® 

HIT AX--33R-2 

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUELICATION, PRINTED AND PUELISHED BY IC DIRECTOR, SHRIMANOHAR SHANKAR GAIKWAD, PRINTED 
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, 
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : LC DIRECTOR, SHRI MANOHAR SHANKAR GATKWAD.


